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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

CENTRAL ZONAL BENCH, BHOPAL 

ORIGINAL APPLICATION NO 10/2025(CZ) 

(Dinesh Thakur Vs Field Director, Pench Tiger Reserve Seoni & Ors) 

1. That the present original application has been filed by the applicant regarding the 

encroachment on the forest land in Khawasa, Turia, Karamajhiri Jumtra under 

Pench Tiger Reserve of District Seoni (M.P.) in violation of environmental rules, 

forest and revenue department rules. The applicant had stated that in the last 10 

years, due to the construction of a large number of resorts in the areas around 

Pench Tiger Reserve, the life of wild animals is in danger, because in these resorts, 

weddings, parties, workshops and other events take place from morning till late 

night. In which DJ sound is played at high volume. And sometimes fireworks are 

also done. The resort operators do not have any arrangement to destroy the waste 

material coming out of the resorts, due to which they thrOw the waste material in 

the forest. Wild animals sometimes die after consuming this toxic waste material, 

which is a matter of concern. The applicant had also stated that precious forests 

have been cut down for the construction of resorts, which has caused deep damage 

to the environment, violation of the Environment Protection Act 1986. 

2. That Hon'ble Tribunal vide order dated 27/01/2025 has issued following directions 

We deem it just and proper to call a report on the matter in issue, in present 

application, from a Joint Committee consisting of: 

i) 
(i) 

One Representative from the Director, Pench Tiger Reserve Seoni (M.P) 

One Representative from the Principal Secretary (Forest), State of MP. 

Bhopal. 
(ii) One Representative from the Member Secretary, Pollution Control Board. 

(M.P) 
4. The Committee is directed to visit the site and submit the fuctual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support." 
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Appointment orders of the representatives of the Joint Committee Attached with 

Annexure-I 

3. That as per direction of Hon'ble National Green Tribunal, vide order dated 

27701/2025, The committee consisting of following members inspected the site: -

i. Smt. Poorvi Tiwari, Deputy Collector Seoni- Representative of Collector Seoni 

ii. Shri B.P. Tiwari Assistant Forest Officer, Pench Tiger Reserve Seoni 

Representative of Director, Pench Tiger Reserve Seoni 

iii. Shri Alok Kumar Jain, Regional Officer M.P. Pollution Control Board Jabalpur 

Representative of Member Secretary M.P.P.C.B. 

4. Brief Introduction of Pench Tiger Reserve: -

4.1 The Indira Priyadarshini Pench National Park and Tiger Reserve, is located in 

Seoni and Chhindwara districts of MP, while the Pench Mowagali Sanctuary is 

a part of Pench national park and confined to Kurai tehsil of District Seoni, both 

having an area of 411.33 Sq km, which together form the core area of Pench 

Tiger Reserve'. 

4.2 That vide MOEF&CC notification no. S.O. 4009 (E) dated 06-11-2019, the 

formation of the ESZ of Pench Tiger Reserve was done and its boundaries have 

been notified with an extent varying from zero to 27 km around the boundary of 

Pench Tiger Reserve (Indira Priyadarshini Pench National Park & the Pench 

Mowgali Sanctuary) covering an area 771.537 Sq km as ESZ. It has also been 

provided that the minimum buffer, whenever it less than 2 km from the core 

boundary, the ESZ will be considered up to 2 km from the core boundary. 
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5. Field Observation by the Joint Committee: -

5.1 The committee inspected the site on dated 26/03/2025 & 02/04/2025 respectively 

and discussed the matter with petitioner Shri Dinesh Thakur before proceeding to 

detailed field inspection. 

5.2 During meeting, Shri Dinesh Thakur, Petitioner had also submitted representation 

to the committee with Photographs. The Copy of Letter dated 26/03/2025 is 

enclosed as Annexure-II. 

5.3 During meeting Petitioner specifically raised his contentions regarding ongoing 

marriages/parties in the following resorts: -

Sr. 

III 

i 

ii. 

ii. 

iv. 

V. 

vi. 

Name of Resort 

M/s The Pench International Resort Khasra No 78/1/1 Village Turiya, Tehsil 

Kurrai, Distt. Seoni, 
Seoni 
M/s Tathastu -A Unit of Exotic 

Hospitality (Nagpur) Pvt.Ltd. 
Olive Villas 

Jungle Home Pech Resort 

Address 

Khasra. 103/2104,105.106,107/1Village 

Turiya, Tehsil Kurrai, Distt. Seoni, 
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Khasra No. 58/1 & 58/2 Village-Avargani 

Tehsil-Kurai Dist-Seoni 

Khasra No. 101 & 119 Village-Avargani 

Tehsil-Kurai Dist-Seoni 

Gajraj Resort (Kesharwani Resort Khasra No. 233 & 246/2 Village-Turiya, 

Tehsil-Kurrai, District- Seoni (M.P.), 
(Pench Holiday) Village-Turiya, Tehsil-Kurrai, District 
Mrignayani Resort 

Seoni (M.P.), 

The names submitted by the petitioner before inspection committee were also visited as a 

part of inspection and contentions raised by the petitioner were found to be partially true. 

Panchnama of the inspection by Joint Committee of cach resort is enclosed as Annexure 



6. In petition as well as during discussion petitioner has raised the following issues: -

S. No Issues Raised by the Petitioner 

1 

2 

Petitioner 

wedding 

has 

parties, 

gate. 

Field Observation 

alleged that Wedding parties /Workshops 

workshop,/Seminars etc. are organised in the 

seminar, events are organized at major resorts as orally informed and 

various resorts located at Khawasa mentioned above by the petitioner. 

DJ/loud music causeS noise During inspection Committee were 

pollution which affects the wild| informed by the resort owners that 

life. Marriage functions involving music 

are mainly organized within the sound 

proof banquet hall. District 

administration has also prohibited the 

use of Loud Music/DJ/Fire crackers 

in the notified ESZ vide its order 

8459 dated 29.12.2024 which is 

enclosed as Annexure-IV. 

As per the Forest department 

Petitioner further alleges that the officials, there has been no incident of 

use of fire crackers in wedding migration of wild animals due to 

parties causes the sound pollution nuisance has been observed. CCF 

Inuisance which pushes the wild | Pench Tiger reserve has also 

animals towards the adjacent prohibited the Use of Loud 

village areas. Music/DJ/Fire crackers in the notified 
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ESZ vide its order 6036 dated 

12.12.2024 which is enclosed as 

Annexure-V, 



3 

4 

Municipal Solid Waste 

(Specifically Kitchin waste) & 

other wastes generated out of the 

resorts is not disposed of properly Sarpanch Turia and it was noted that 

and thrown at the forest land 

which affects the Wild animals. 

During inspection waste Segregation 

facility and composting site inspected 

by the committee in the presence of 

6 

MSW generated out of the resorts is 

collected by the Gram Panchayat and 

segregated into compostable and non 

Non 
compostable 

components. 

compostable waste is further sold to 

and Wenders the authorised 

compostable waste is disposed off in 

the composting pits located in the 

At Turia. 
the time of 

village 
inspection no incidence of waste 

dumping into the forest land was 

observed. GPS photographs of waste 

Segregation facility and composting 

pits are attached as Annexure-VI. 

Petitioner alleges that domestic| During inspection it was noted that 

waste water generated out of the | Resorts have in house either Sewage 

Septic 
resorts is disposed off into the treatment Plants (STP) or 

forest land which affects the wild|Tanks-Soak Pit. No discharge out of 

animals. 
the premises was observed at the time 

of inspection. Also, Resorts have 

sufficient land within their premises 

for the reuse of treated waste water. 



S. 
No 

1 

The committee had also inspected the resorts mentioned by the petitioner during 

discussion. Details of the inspection are tabulated below: 

2 

3 

5 

4 

The other issue raised by the 

Name of Resorts 

It is to be noted that all the resorts are 

complainer is precious forests located on the revenue land. 

Ihave been cut down for the Good Plantation is found in the resort 

It is respectfully submitted that 
construction of resorts, which has area. 

the the Forest Department (Pench Tiger 
caused deep danmage to 

environment, violation of the Reserve) has inspected the resorts 

Environment Protection Act 1986. time to time and take the remedial 

M/s The Pench 

Resort 

International 

Turiya 
Kurai Seoni 

Unit 

M/s Tathastu -A 

Hospitality 

Olive 

Village 
Tehsil 

of Exotic 

Pvt.Ltd. Village 
Turiya 

Kurai Seoni 

Resort 

Tehsil 

Villas, 

Village-A vargani 
Tehsil-Kurai Seoni 

Jungle Home Pech 

Village-Avargani 

Number 
of Rooms 

24 

59 

25 

26 

Details of Facilities 
of Banquet 

Hall Marriage 
Facilities 

Yes 

Yes 

Yes 

measures as and when required. 

Yes 

7 

Yes 

Yes 

Yes 

Yes 

DJ/Music Disposal 
of 
Waste 

Not Found Through 

Solid 

Not Found Through 

Music 
System is 

Gram 

Panchyat 

Not Found Through 

Found 

Gram 

Panchyat 

Gram 

Panchyat 

Through 
Gram 

Panchyat 
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Tehsil-Kurai Seoni 

Pench 

Camps 
Turiya 
Kurai Seoni 

Gajraj 

Wildness 

Resort 

Village 
Tehsil 

Resort 

(Pench Holiday) 

Village-Turiya 
Tehsil-Kurai Seoni 

Mragnayani Resort 

Village-Turiya 
Tehsil-Kurai Seoni 

19 

36 

30 

Yes 

Yes 

Yes 

Yes 

Not Found Through 
Gram 

Panchyat 

8 

Not Found Through 
Gram 

Panchyat 

Found Closed during inspection 

7. All the above-mentioned resorts have provided STP (Sewage Treatment Plant) or 

Septic tank, Soak pit for treatment of domestic waste water. No effluent was found 

discharge outside the premises of resorts at the time of inspection by the 

committee. 

8. The Municipal solid waste generated out of the resorts is collected by the gram 

panchayat Turia/avargani and segregated into compostable and non-compostable 

components. After segregation, non-compostable waste such as Plastic waste, 

Glasses, Paper waste is further sold to the authorised Wenders and compostable 

waste is disposed off into composting pits. 

9. During inspection no incidence of dumping of waste into the forest land was 

found. 

10. The District Collector and the Local Administration issues Prohibition orders time 

to time to control the various activities under taken in the resorts specially during 

new year when large number of tourists visit these places. 

11. To monitor the various activities including tourism in the buffer area of the Pench 

Tiger Reserve a monitoring committee has also been constituted by the ESZ 

notification 2019 under the chairmanship of Divisional Commission Jabalpur. 
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Contentions mentioned in this petition were first brought to the notice of 

monitoring committee and subsequently discussed in the meeting dated 

09.12.2024. Copy of the minutes of the meeting of the committee is enclosed as 

Annexure-VII. 

12.  Recommendation: -  

i.    No construction of any new resorts shall not be permitted within the 1 Km 

radius from the core zone area. 

ii.    It shall be made mandatory for upcoming Resorts to obtain Joint NOC 

instead of obtaining NOCs from respective departments separately. A 

separate mechanism may be worked out for issuance of Joint NOC which 

may include comments from revenue department, forest department, TNCP 

as well as Gram Panchayat/Gram Sabha. Consent To Establish from the 

State Pollution Control Board should only be issued on the basis of joint 

NOC by revenue department, forest department, TNCP as well as Gram 

Panchayat/Gram Sabha.  

iii.     All the events involving music/sound shall strictly be organised within the 

banquet halls and must be in compliance of the Noise Pollution (Regulation 

and control) Rules, 2000.  

iv.     As per Noise Pollution (Regulation and control) Rules, 2000 uses of DJ 

sound/loud music/ Fire crackers during weddings, parties, other big events 

shall be strictly prohibited. For the enforcement of these rules joint teams 

consisting personnel’s from revenue, forest and police departments shall 

make surprise visits and take immediate action against the violators.   

v.     Resorts shall maintain a log book mentioning the quantity of waste 

generated and handed over to the gram panchayat for disposal on daily basis. 



vi. 

vii. 

The Gram Panchayat officials must conduct regular visit of the resorts and 

must take action in cases of non-compliance of the Solid Waste Management 

Rules. 2016. 

iX. 

The Resorts should endecavour towards zecro waste generation system and 

must adopt eco friendly green practices. 

viii. Appropriate Sign Board shall be installed at the entrance/reception of the 

resorts mentioning relevant rules/regulations/guidelines issued by the local 

administration from time to time for the effective control of Noise pollution. 

The concerned police officials must ensure proper compliance of order dated 

13.12.2023 

B.P. TÈwari) 
ASSSt l, Director 
Pench Tiger Reserve 

Seoni 

(Atok Kymar Jain) 
Regional Officer, 
M.P.P.C.B. 
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(Ms.PoorviTiwari) 

Deputy Collector 

Seoni 
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From : Legal Cell <legalcell.pcb@mp.gov.in>
Subject : JCR in OA 10-2025 (Dinesh Thakur v Feild Director, Pench

Tiger Reserve & Ors.)
To : sonisachin13121@gmail.com
Cc : harnengt <harnengt@gmail.com>, parul bhadoria04

<parul.bhadoria04@gmail.com>, FD Pench MP
<fdpennp.sni@mp.gov.in>, DM Seoni
<dmseoni@nic.in>, Additional Chief Secretary Forest
<acsforest@mp.gov.in>, romppcbjbp
<romppcbjbp@rediffmail.com>

Email Legal Cell

JCR in OA 10-2025 (Dinesh Thakur v Feild Director, Pench Tiger Reserve & Ors.)

Wed, Apr 16, 2025 03:58 PM
1 attachment

Sir
Please find enclosed the copy of the joint committee report submitted in
compliance of order dated 27.01.2025 passed by Hon'ble NGT in OA 10-2025
(Dinesh Thakur v Field Director, Pench Tiger Reserve & Ors.). This mail
may be treated as proof  of  service. 

Regards
Legal Section
MP PCB  

Final JCR NGT 10-2025 15.04.2025.pdf
20 MB 
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